NS kWD

IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.15032 of 2025

Sunil Kumar Singh, Son of Late Shivshankar Singh, Resident of Village-
Madhoul, P.O- Ambrak, P.S.- Maniyari, District- Muzaffarpur.

...... Petitioner/s
Versus

The State of Bihar through the Divisional Commissioner Tirhut Division,
Muzaffarpur.

The District Magistrate, Muzaffarpur.

The Additional Collector, Muzaffarpur.

The Sub-Divisional Officer, (West) Muzaffarpur.

The Deputy Collector Land Reforms, (West) Muzaffarpur.
The Block Development Officer, Kudhani, Muzaffarpuri.
The Circle Officer, Kudhani, Muzaffarpur.

...... Respondent/s
Appearance :
For the Petitioner/s : Mr.Raju Kumar, Advocate
For the Respondent/s  : Mr. P.K.Shahi, A.G.

CORAM: HONOURABLE THE ACTING CHIEF JUSTICE

and

HONOURABLE MR. JUSTICE RAJESH KUMAR VERMA
ORAL JUDGMENT
(Per: HONOURABLE THE ACTING CHIEF JUSTICE)

Date : 03-11-2025

Heard learned counsel for the parties.

2. Following reliefs are sought for in the present writ
petition:

“For issuance of a writ preferably in the nature of
mandamus commanding and directing upon the
concerned respondents not to construct building of
Dr. Bhim Raw Ambedkar School in the land of
crematorium situated in Mauza- Jagdishpur, P.S.-
Kudhani, District- Muzaffarpur appertaining to
Thana No.255. Khata No. 273. Khesra No.327
which is being use as a funeral rites for several
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years by the local people.

(i1) To direct the District Magistrate, Muzaftarpur to
take appropriate legal action against Revenue Staff
Anchal Amin and Anchal Adhikari who has
submitted wrong report with respect to land in
question that no which is crematorium.

(111) To direct the respondents to allow the public as
large to use the abovementioned land further
funeral rites.

(iv) To any other relief/s to which the petitioner
may be found entitled in the facts and
circumstances of the case.”

3. Mr. P.K.Shahi, learned Advocate General appearing
for the State, pointed out that a physical verification of the land
in question was made and the said report dated 29.10.2024 is at
page 24 of the writ petition. Further, at page 25 is the Khatiyan

of the land. Report dated 29.10.2024 is extracted hereinbelow:

"TTCRET ST |

3T AT BT ATHAT I | Toheet 6 ST feriia fofr
TP BIg MU &t B T3 & | T FHARY, 3T 30T
T TSI AR A Aiaafed fopam 2 &6 ada = & 3t
TR 3G fanar™r (720 ) wae fostor g &t
TS i Ut B | TE i srfermaeT weR 2 | | & Tt
FHART = TE A AT 6T & b 39 HH 7S , ASX
ARSTE, 39 T, AT, SARTE, STTHS =TT, TR,
TS, TTCAT, MR, TS, 3TS ST SN U W a1g IS
T AT | T TAT & 3T AT O ST HARIT 0EHY
TraTeT (720 3TE) 3 0T & SATG(T 9T & | &
e 6707 76T | T O TRt TR &1 i 3T
e fepar T 2 |

ST 6 3TMATE | 10 T YT UhS 3TAT 9 BT ST H 7
[eriRor 3 g0 TR SiATdWni Tiaeor
3TRTIT &t ST & | T 397 BRI | ATHAST 6 |
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AT B T AiaiAr™ di= 9iadi | |, <6 &9 qi4
et |, G AT A Aieral #, S A A Fierdi / o
3YTH T T & T NH TAT BT AT T 2|

T HRATE o TN 3T FHTEAT, TILTH, ATFHII B
HSt "

4. From perusal of both the documents, it is apparent
that the land in question is not a cremation ground. A specific
statement has been made in report that no cremation activity is
being carried out on the said land. The Khatiyan, placed at page
25 of the writ petition, also does not indicate the land being
recorded as a cremation ground. Furthermore, the site in
question has been approved by the Gram Sabha for construction
of Dr. B.R.Ambedkar School, for which no objection has been
made.

5. As such, we find no merit in this writ petition.

Accordingly, the same is dismissed.

(Sudhir Singh, ACJ)
( Rajesh Kumar Verma, J)
Sujit/-
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